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Because, ̂SesSfe HeSlSSifc very* alarm
ing n*ws; people have been att&cfted; 
7Z,; Z9m b,,t ik.t,"  sZ,; 3.3, 
an their death-bed.  The Minister in 
charge should make a statement  so 
that we can at least know the latest 
position.

AfR. ftPfiUUd&R: You please write 
to me.  I will Ask the  Minister to 
come with a statement.

SHRI SYSD AHMED AGA (Bara- 
mulla).  The agreement which has 
been entered into between India and 
Pakistan is a historic  achievement 
The Lok Sabha  will not be doing 
justice to it if it does not discuss it. 
There may be other issues before us, 
but they are not so very important 
As regards the no-confidence motion, 
this has been coming all these years 
and I have seen  the fate of  these 
motions  That can wait, but this can 
not  It is a historic achievement and 
we should discuss it

SHRI PILOO MODY Achievement’ 
Thev should have done it a year ago 
Why did they not do it a year ago’
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MR SPEAKER: O rder please. I  am 
passing on to the  nex t item. No more 
interruptions.

*fr ?ft*r n f r s r f  (w h w ^ )  srrtft 
f ^ t  ir ?T̂ t r n jft^ ^ T ^ w r  sr k  ^*PT- 

sr r  *ft ^ tt f^r^r shrt  ^
trrf%PTFr %?rt*r *ft ^ f t  t s  ^  
( « r * w )  t o  ^rnrnsfr *r ^ r r  r̂rf?TT t
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MR. SPEAKER: Please sit down.
We m ust have the proceedings tele
vised ! The people m ust see w hat you 
are doing; how a re  you behaving in  
this Parliam ent People should also 
see; the whole country should see it.

$  w t ?  f r  % m  qft T Pfarft f t  
fgrai tjjTn nlfT QW? tig 
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SHRI P  G MAVALANKAR (Ah
med ab ad) i  w ant to raise a  point of 
o rder on w hat has been going on for 
the last half an  hour

MR SPEAKER You are making a 
submiSMon If you v mt to m ike «* 
submission, it  is all righ t B ut if  you 
w ant to raise a point of order, I  m ust 
know on w hat business

SHRI P  G MAVALANKAR I 
w ant to make a most lespectful sub
mission to you regai dxng the order or 
the House For the 1ast several 
moi.ths I have been finding th a t some 
of us give notices under rule 377 and 
strictly  g0 by procedure and when 
w e are not perm itted w e abide by 
your ruling; we do not get up  even 
once.

MR. SPEAKER- 377 is not a right,
I am not going to allow S//  all the
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ttart. Please dfc j*t mtfw h ptti of 
daftr SMMm  Htttvwt is fcnjnrt-
ant X allow. Dp not aek for it as a 
matter of right.

SHRI P. G. MAVAÎAiqCAR: I am 
on' a different point.  We abide by 
your ruling. But several Members of 
the House, inspite of your ruling on 
a particular matter, take it up and 
are even supported by their leaders. 
Even when you are not  permitting 
some Members, they get up and defy 
your authority  and ultimately  you 
give them permission.

MR. SPEAKER: You are also doing 
the same.

SHRI P. G. MAVALANKAR: Their 
leaders also plead for them and ulti
mately you give in.  But what hap
pens to people like us?  We are not 
supported by any party.  If you dis
allow something, you should not allow 
anybody  to bring up  that matter. 
Otherwi&e, people who defy your au
thority on the floor of the House, who 
shout and defy you get  permission 
Ultimately, while we sit silent, abid
ing by your ruling.

MR. SPEAKER;  May I know you 
are doing now? I find only two solu
tions to your point of order. One is: 
I shall call you every morning and I 
will place all the 377s, call attention, 
etc. before you and accept your ad
vice, which of them to admit.  Se
condly, I will nominate you on the 
Panel o 1 Chairmen and see how you 
behave differently from me; then I 
will learn from you new standards. 
That will give me a barometer as to 
how far you are able to keep up the 
great traditions set up by your illus- 
triotis father  I will have to nomi
nate you and put you m the Chair. I 
wonder if you yourself will be able 
to do it or not; I shall stand to learn 
from you.

SHRI PILOO MODY: On the point 
made by Shri Vajpayee, he wanted 
a translation of the Treaty or -accord 
or whatever it is that we have sign
ed.  Last time when the Indo-Sovie*

Treaty was dfatd, *• Midi treasla-

S L.'z."»:as»i£:
I Wotdd like to mm Mr. Vaj
payee whether ht m*te a twnskttoa 
this tin* from Islamabad or from 
Delhi?

SHRI ATAL BIHARI VAJPAYEE: 
Shall I reply t0 it?

MR. SPEAKER: I think we should 
not go into this controversy.  Leave 
it to me. I will do it.

SHRI PILOO MODY: We want it 
in Hindi, not in Gurmukhi.

MR. SPEAKER: I am going to buy 
that  dictionary  whichever  Madhu 
Limaye uses.

13.05 hrs

CODE OF CRIMINAL PROCEDURE 
BILL—Contd.

MR. SPEAKER: We shall now take 
up further consideration1 of the Code 
of Criminal Procedure Bill.

Shri M. C. Daga.
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